
ACT No, XIX - O F  1858. 

I (Received the assent of the Goverrnor Ge~zel-a1 on the 1 lth Mtty 1855.) 

AN A CT t o  provide for the a~cthelztication of Stantped Paper issuedfi.0112 the 
Stgmp Ofice in Calcutta. 

WHEREAS, during the recent disturbances, s large quantity of Stamped 

Preamble. 
Paper issued from the Stamp Office in Calcutta, and re- 
maining unsold in several of the Collectors' Treasuries 

and in the possessiol~ of divers Stamp vendors, was plundered ; and it  is  
necessary to provide against the unlawful use of such Stamped Paper, and  
the loss which would ensue to Government from such use thereof: It is 
enacted as follows :- 

I. After the passing of this Act, no deed, instrument, or other writing 

After passing of ~ c t ,  specified in Schedule A Regulation X. 1829 of the 
no document required Bengal Code and required by that  Regulatioi~ to be 
by Regulation X. 1829 
to  be stamped, shall be stamped, and which shall bear date or shall appear t o  
filed &c. unless bearing 
fitamps authenticated as have been written after the passing of this Act, shall be 
prescribed. filed, exhibited, or received in any  Court of Justice or in 
any public Office, unless the stamped paper, vellum, parchment, or other 
material upon which such deed, instrument, or other writing is written, 
shall either bear such stamp, signature, or other mark as hath been or shall, be 
prescribed by the Governor General in Council or by the Lieutenant-Govern- 
or of Bengal for the purpose .of distinguishing stamps issued fconl t he  
Stamp Office in Calcutta after the 6th day of January 1858, or be authen- 
ticated as  having bsen duly purchased by having thereon the signature and  
official designation either of the Superintendent of Stamps in Calcutta, 
or of the Collector of some District, or of his Deputy or Assistant, together 
with the date of such signature. 

11. After the passing of this Act, no law-paper specified in  Schedule 

Authenticatioii of 
B of the said Regulation and required by such Regula- 

stamps on lax-papers tion to be stamped, shall be filed, exhibited, or received in 
mentioned ill Schedule 
B of Regulation X. ally Court of Justice or in any public Office, unless such 
1829. law-paper shall either bear the stamp, signature, or other 

mark 
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mark required for distinguishing stamps issued aubsequeiltly to the said Gth 
day of January 185S, or be authenticated as having been duly purchssed by 
having thereon the signature and official designation either of the Superin- 
tendent of Stamps in Calcutta, or of the Collector of some District., or of his 
Deputy or Assistant, together with the date of such signature. 

111. A notification of the stamp, signature, or other mark prescribed 
- 

Hotification to be 
for distinguishing starnps issued from the Stamp Office 

publishedcf distiuguish- in Calcutta after the G th day of January 1858, shall be 
iug mark on stamps 
issued after 6 th  Janu- published in the Calcutta Government Gazette and in 
ary 1858. such other Gazettes as shall be published or shall cir- 
culate in any District in which stamps issued from the Stamp Office in 
Calcutta are used. 

IV. In every District in which stamps issued from the Stamp Office in  

Proclamation to  be Calcutta are required by the said Regulation X. 18'29 to 
made requiling unllsed be used, a proclamation shall be issued by the Collector 
paper bearing stamps 

I issoed prior to the 6th requiring all persons, within a time to be specified in the  , January 1858, ta be 
for autheutica- proclamation, not being less than one month from the 

I tion. 
date of such proclaunation, to cause all unused paper, 

3 

, velluln, parct~ment, or otller illaterial stamped under the provisions of the 
said Regulation, which may be in their pcssession, not bearing the stamp, 

. I signature, or other inark required for distillguishing stamps issued after the 
! 6th day of January 1858, and which shall not have been authenticated in 

i the manner above required, to be sent in to, or produced at, the Office of 
such Collector or of his Deputy or Assistatit for the purpose of being 
authenticated or exchanged for new stamps. 

V. Every person who, within the time specified in  the proclamation, or 

Sooh unused stamped 
within such further time as the Collector or his Deputy 

papcr, lfpioved t o  have 0s Assistant shall consider reasonable under the circum- 
been lio~~estly acquit-ed, 
sl iallhea~~thentioatedb~ stances of any particular case, shall cause to be produced 
tlie Goverument OBicer. at such Office us aforesaid, any such unused stamped 
paper, parchment, vellum, or other material as aforesaid, and shall prove to 
the satisfnction of the Collector or of his Deputy or Assistailt that  such 

\ stamp tvas honestlj- obtained horn Governtllent and paid for, shall he entitled 
to have the same authcllticated by such Officer in manuer afol.csaid, or 
t o  Lave the same exchanged by sucli Officer f'br lie ,v stamps of the 
same aliloant. 

1 .  Any 

+ 
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Such unused stamped material so sent in or produced as  aforesaid, which shall  
paperifnot proved to not either bear the  stamp, signature, or other marl: re- 
have been honestly ac- 
quired, or if not sent in quired for distinguishing stamps issued after the said 6th 
within prescribed time, 
to be det;lined as GO- day of January 1868,' or have been authenticated in 
vernment property. manner aforesaid, and which shall not be proved to the 

honestly obtained froln Government and paid for, shall be  detained b y  
such Officer as Government property ; and a n y  such stamped paper, parch- 
ment, vellum, or other material, which shall be found i n  the  possession of 
any person, may be seized by any  Magistrate or by any Officer of Police or  
Kevenue Officer, and sent in  to the Collector's Office ; and if such paper, 
parchment, vellum, or other material shall be  so found aftcr the  time requir- 
ed fur sending in the same for authentication or exchange, it may be detain- 
ed as  the property of Goverument. 

V11. Any Officer of Police having power by law to search for stolen 

Police O£ticer em- 

pul.chased from Governm'ent, and rngy seize and transmit to the Collector 
any such stanlped paper as aforesaid. 


